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MA'ITES UNDER RULE 377 

(i) NEED FOR A UNIFORM PATTERN OF 

EDUCATION IN THE COUNTRY.· 

DR. VASANT KUMAR PANDIT 
(Rajgarh) : The teachers all over 
tile country are shocked to learn that 
tile Union Government has decided to 
delete education from the concurrent 
list of the Constitution of India. 
Teachers and educationists have all 
along been of the firm opinion that 
fonnulation and implementation of 
a National Educational Policy will be 
well high imPOssible if Education is left. 
tea the States alone. With this aim in 
view the teachers have struggled hard 
to demand e1ucation being placed in 
'he concurrent list. Educationists in 
general and patriots in particular are 
flnnly of the opinion that a uniform 
.. tiona 1 pattern of education shall be 
the most powerful instrument of 
national and emotional integration. 
This can ,be achieved only through the 
joint e1l'orts of the Union and the 
State Governments. Uniform pattern 
ot education also entails uniform 
serviCe conditions" statutory security 
of term and. n,ational payscales of 

ftachers throughout the country. 
Teachers allover the country have 
been agitating since long fOr all these 
demands. With education on the 
Concurrent List the States as well as 
'he Union Government will be en­
abled to share jointly the financial 
burden involved in implementing the 
above programme of national import­
ance. It is therefore urged that the 
Union Government will kindly recon_ 
sider the abave decision in their 
correct perspective and concede the 
genuine long-standing demands of 
teachers. 
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MR. DEPUTY -SPEAKER: The 
House stands adjourned till 2.05 P.M. 

13.05 hours 
The Lok Sabha adjourned for Lunci~ 

till five Minutes past Fourteen of 
the Clock. 

The Lok Sabha re-assembled after 
Lunch at ten minutes past Fourteen 

of the Clock. 
[MR. DEpUTY-SPEAKER in the Chaw] 
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